HIGH COURT OF DELHI AT NEW DELHI

g e
CIRCULAR No.2 ¥ U789t

It is hereby circulated for information that vide order dated 21.03.2014
passed by Hon’ble Mr. Justice V. Kameswar Rao in W.P.(C) No.1814/2014, it
has been directed that in future as and when a writ petition is filed challenging
the award/order of the Labour Court/Industrial Tribunal/Competgnt Authority
under a Labour Enactment, complete record of the Labour Court/Industrial

Tribunal/ Authority be filed along with the writ petition.

A certificate alongwith the petition certifying that the complete record of

the Labour Court/Industrial Tribunal/ Authority has been filed shall be necessary.

R]éG TRAR (FILING)
Copy to:-
JR/DR/AR/AQOJ’s (Filing Branch)
DHC Bar Association office (for display on Notice Board)

Computer Cell/NIC.




